
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 94 of 1992 
TXX. 

DATE OF DECISION 3_9_11 92 

1ori 'T2 finch *aj 	900rnor 	 Petitioner 

- 	 Thri T5tni arnchal 	 Advocate for the Petitioner(s) 

Versus 

TJr :-)n  of I n jO TT 	 ers 	
Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	• ' 	- 	 Vice Ch-cirrnao. 

The I-Ion'ble Mr. 	• 	• 	 Lenicer (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? -" 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal 



Shri Chimanbhaj K. Parrnar 

1794/A 18/1 Abu Kasai's Chawl, 
Behind Silver Mill, 
Rajpur, Ahmedabad 380 021 	 Apr.. licant. 

Advocate 	Shri Utpal Parachal 

Versus 

Union of India 

(notice to be served through 
General Manager, Head duarter 
Office, Western Railway Office, 
Chruch gate Bombay.) 

2he Divisional Regional Manager (E) 
Western Railway, Pataonagar, 
Baroc5a 

Chief Signal Insnector, Western Ily., 
Abmedahad. 

Clef Medical Superintendent, 
Western Railway, Pratapnaa:ar, 
Baroda. 	 Respondents. 

Advocate 	Shri N. S. Shevc.e 

ORAL 	JJLGEMENT 

0.A.84 of 192. 

Date: 3-9-92 

Per Hon'ble Shri N. V. Krishnan Vice Chairman. 

Shri Utpal Panchal learned counsel for the 
anolicant. 

Shri N. S. Shevde learnnd. Conse1 for the 

responent. 
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The applicant entered ailways as a Casual labourer 

on 21-6-1978 and he was regularised as a Koalasi on 

30-3-82. He fell ill in Nay 1982 and his prolonged illness 

is alleged to have continued for 8 years.  After recovering 

in 1990, he trie to get re-engaged in the Mailways, but 

was unsucessful. 

2) 	A reoregentatj n was made by him dated 20-2-20 

'o the General Manager I forwarded on 1 7-4-2 990 (Annex. A-4) 

to the second resoontena, D.P.N (E) Baroda. He was advised 

on 4-7-1990 by the second repontent (Annex. A-6) to 

osesent himelf before the railways Medical Authorities 

L'he aool cant requested the second resnonden: (Annex .A-1 2) 
dated 20-7-9 1,  to airect the 1-MO 	give aim a duty fitnes 
Certificate. 

3. 	After ;everal months, the second respondent issued 

the Annexu,re A-: 7 memo datea 	 to the Chief Medical 

uoerintendent, Baroda which is reproduced be1ow 

Shrj Chjmanlal K. Parmar who was a000inted duly 

screened as temoorary helper under C6I ALl on 

23ai982. He has worked under C3I ALl frn 

r 

	

	23-4-1982 to 4-5-1982 and granted leave from 

22-5-2982 to 23-5-1982. Thereafter he remained 

absent without authority from 24-5-1 982. 

Now he attended this office with Private Doctor 
Certificate wtich was directed by "he ASIE 38C to 

C11,1.3. dIE remarks can be seen thereon. 

He canrot be tahen 0 d'sty without duty certificate 

from Railway Loctos. Kindly arrange to issue necesT cry 
dut 	certijlicates to enable this office to ta7 e him 
on 

4. 	This mea'o was returned ir original by the Chief Medical 
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$U:7erifl :eiment, (iesp. 4) with the following remarks. 

The specific -ue'on is that cOrtinous 

aDserce from duty heyosnd 5 years should be 

first decided by competent .sutiority. lie is 
not even oermanent employee. If competent autho-
-rity rteci ed to take him on duty then only 

case sdoHld he directed to CM." 

5 • 	It is in thi circumstances th t :his apolication 

i filed 7eeking a direction tn the resnondent to isue 

the duty certificate to enable him to ye - ume dury. .Ie 

a-mslica tim is 000ed by the resrordents. 

5. 	Ne hrve heard the sa5ties. It is submitted by the 
learne Corn el for resooracnt that in a case of this 

nature it is for the highest Medical Autiiority in 

the donal itailwav, namely doe Ctiief Medical Officer, 

to metermine heteir after : uch a iong absence, a 

oerson can e takes bach in service. dhercfore, the 

(resoonaeir re.2) ounht to have referred the 

mat :er r toe Chief Medical Officer, 3omha(not to 

Lhe 4thresnon erit. 

7. 	'Ne are there fore satisfied thot this application. 
con be disposed of with suitable directions. Accordingly1  

the second responrent (the L .R.lt. Baroda) is directed 

to sent the all oar iculars of the arolicants case to 
the General Manaqer Western :aailway, dombav, (respondent 

ro. 1) within 15 days from the receipt of t:h s 	cr 

nd in case such a reference is recieved ,the General 

Manager , Western 	ilway (F.es'mondent N0.1) shall 

cause 	 to have it ezamined b-,17 the Chief 

Medical Officer arc also 	rhe case in fr 

of as early as mossible dnd,in any case, within a period 

of two months from the (Date on which. he recievos the 

reference from respondent no. 2. 

the aeclic tion is disnosed off accdingly. 

(r..i. Bhatt) 	 Mt. V. Wrishnan)  
Member (J) 	 Vice Chairman 


